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RATIFIED MINUTES OF MEETING No.16/17 OF NORMS COMMITTEE-I OES-I
SECTION HELD ON 08.11.2016 ACTUALLY HELD ON 15.11.2016..

Please

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) It is also informed that alt applications/representations/reply to the Deficiency letters
etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The
email address is: darshan.sinsh@nic.in and ncl.dgft@nic.in. All firms are also
requested to maiUsend their present valid email addresses so that correspondences
can be made through email only.

The meeting No. 16/17 of the Norms Committee (NC-I) for the licensing year 2016-2017
scheduled to be held on 08.1 I .2016 was actually held on I 5.1 I .2016 under the Chairmanship of Sh.
Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of
Procedure Volume. The following Members of the Committee were present in the meeting: -

Sl.No Name of the representatives &
their Designation

Room No. Telephone No. Department

1 Sh S.K.Jain, D.O. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

2. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.
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ICase No.:1/23/80‐ ALC2/2013 Party Namc:APEX TEST   IMcet No/Date:16/80‐    Status:
|                 ITECHNOLOGIES,      IALC2/2016        1Deferred

'                         108.11.2016            1

―
|

1器品泥50Ю0427AMl″  齢甥liυ00310AM14/ サ∬出lα0710101331監L.器:
IDecision:The cOmmittee nOted that the f11111's reply dated 16.03.2015 sent to DEIT on
123.03.2015 foHowed by relllinders on 24.06.2015; 20.07.2015, 11.09.2015, 28.12.2015 and

28.04.2016 to expedite comments.Case is deferred to 20.12.2016.

丁
|

Case No.:4/3ノ80-ALC2/2014

:Deferred

HQ File RLA File             iLic.No/Date:0510380488 1Defer Date:
:01/80/050/00015/AM15/    1:05/24/040/00454/AM14/ 閉需

b而面
「獅需

Parり Name:MOTHERSON
SUMISYSTEMS LTD.,

IDecision:Thc COmm■ tec noted thatthe Arm's application has been sent to C&PC On 16.04.2014



1.  Net export weight of 12781 Kgs. mav be specified With the quantity of exportitem.■.NeLじ スνυ:L WCi5::LV:ユ “
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    Dtted on net to net basis wtth:2. Quantities of import items at Sl.No.l t0 12 may be all(                     ,

accountabilitY clause.

3. Word ,,Relevant" may be prefixed with the description of import items at Sl' No' 13 to 17'

4. euantitiesof importitemsatsl.No. 13tolTmaybeallowed as425 Kgs.,509Kgs',7905

Kgs.. 2660 Kgs. & 810 Kgs. respectively as 1.05 Kgs./Kg. content in the export item'

RA may take further necessary action accordingly'

Net export weight of export items at Sl. No. 1 & 2 put together may be specified as

125054 Kgs. t ,-

Quantities of import items at sl. No. 1, 2 & L4 to 20 may be allowed on net to net basis

with accountabilitY clause.

word "Relevant" may be prefixed with the description of import items at sl' No' 3 to 13

&2L.
Quantities of import items at sl. No. 3 to 8 may be allowed as 0'69L MT, 2'121 MT'

2.L2L MI,41.013 MT, 0.390 MT & 3.585 MT respectively as 1.05 Kgs./Kg. content in the

―

―

l

1.

2.

14

4.

exportitems.

5. Quantities of import items at SI.No.

MT,0.626 MT′ 2.268 MT,0.378 MT&

the exportitems.

9 to 13 & 21 may be allowed as 1.071 MT, 0'312

5.733 MT respectively as 1.05 Kgs./Kg' content in
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E)IPP VideID No.12/91/2016-TSW/3 dated 15.11.2016 as under:―

RA may take further necessary action accordingly'
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Iふ 乱 Ii」 こ 虚 Pchas been、 1sued on 18.05.2015 and DO
which is still awaitedo RerrЮnts whК n s ttnlawalco.KuШ Huu Luし∝■しH“。υVVμ……ら.レ .ある百

‐
li3~29.12.2015 tol

Chaillllan to JOint Secretary; C`し PC has been issued on 2

case is deferred to 20.12.2016.
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IRLA File

Name:THERMAX
WILCOX

1鵬
d

i|:ギ:RGY SOLUTIONS PVT.

No.:21/24/80‐ALC2/2014 No/Date:16/80-
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Case No. : 4/2 I 180- ALC2l20l4
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翼驚葱菅T蒙滉驚「
扇高面而薦姦蔦語百蒸面瓦高而萩肩

ito 20.12.2016.
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/21/80-ALC2/2田

ド
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閉 飛 蕊 輛 薫:鱚
蔽 reply漏茄 而 面 断面 7而面

e is defelTed t0 20.12.2016.

Import Item No.l : net+ 2Yo.

―
壼

Import Item No.2, 3 and 4: 1.05 Kg/Kg. content in Export product.
Item No.5, 6,7,8 and 9: 1.06 Kg/Kg. content in Export product.
Item No.l0 & I I : As per packing policy.

IRAinaytakefurthernecessaryactionaccOrdingly.

i Fr*Nor4r/?4/8G ATcazI:H F"rry N"..; poLy ---lM*t No/D"te,T6rao- - f$rt,* - i

i i IMEDTCURE LTD. iALC2/ZOI6 j,lpproveO jl l i lbiriizoii I I

i iHaFr. FrAFir" ffi------l
I l:01/80/0s0/00s87/AMl5/ l:05/2afi40/00407/AMts/ lnsz.zott i I

i" iD""t.',"* Th" .".ritt* d""id"d il;ffi-Mth th"t. "*1". AA i

f jNo.0510224457 dated25.07.2008 as under:- -- 
|rtl

i i Import Item No.l : net+ 2oh. 
I

I i l*po-l Item No.2, 3 and 4: r.05 Kg/Kg. content in Export product. 
I

i i Item No.5 & 6: As per packing policy. 
itlr

i ine may take further necessary action accordingly 
i
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Name:POLY No/1Date:16/80‐

LTD.

1諸F盤∵
IHQ File

i:01/80/050/00586/AM15/

RLA File

i:05/24/040/00394/AM15/

Lic.No/Date:0510392394

112.12.2014

[購驚I混揚4群 di:『努精」
品面 下 而 下 温 L稀端

~面~葛
落I~3爵薔&Iうここ

|

008 as under:―                                               |

3



乳.
O      ζ

Import Item No.l to 5: 1.05 KdKg'content in

lmport Item No.6 to 12: Net + 2o/o'

Item No.l3 & 14: As per packing policy'

may take fu■ her necessary acti9n"80rdi盟墜

響
轟蔦 1輌而 瓦 Cν節百

蘊颯 瀾 雷
耐

Meet No/1Date:16/80- tus:

ietcznota Deferred
08.11.2016

畷
Decision: The committee noted that the firm's reply dated 13.01.2016 has been senttO C&P(〕 on

1.201 6 for cornnlents.Case is deferred to 20.12.2016.

1:05/24/040/00426/AM15/

Decision: The committee decided to the norrns with their earlier AA

.0510390116 dated 05.08.2014 as under:

EP.

謳薪■■豪蔦雨:

p8.11.2016
「勇薫r~

becision: The Committee noted that the firm's application has been

ioito*"0 by reminder on 1g.05.2015, DO letters dated 23.07.2015

RLA File

:05/24/040/00447/AM15/

Defer Date:

120.12.2016

sentto C&PC On ll.02.2015

and 29.12.2015 to expedite

case is deferred to 20.12.2016.

ALC2/2016
108.11.2016
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Lic.No/Date:0510392573

:響繭
『
島 |・51硼置きL綸
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HQ File
Li3:｀ 0/Datei0310793788 1DeferDate:

1/80/050/00062/AM16/
11.02.2015
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    .2016 sentto DHI on 12.04.2016

Decision:The Committec noted thatthe flrln's reply dated 07.04

for comments. Case is deferred to20'12'2016'

Meet No/Date:16/80-

ALC2/2016F「ぎ 、
ALC2卿11協鶉w

:国而3

||

Name:KINECO KAMAN No/Date:16/80-
1織 edINDIA PVT

loa. r t.zoto

IBI器航5α0063″AⅦ夕 l:fiDafiaolool8o/AMls/ l:o.ot 'zots
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一 一 τhas b“nsentЮ CttPCm lThe comn■ ittee noted that the f11111's reply dated 14.06.201

1面57面 i6おr commtttS Caseお
deおred to 20.12.2016.
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Ю8.11.2016

,0.12.2016

lDeferred
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jD;.i.ir; The Commift"" rot"d tl"oJA" f"rt 
"ppruti"r, 

rr"r u*r."niio C&pC - ir^oz.zoii
lfollowed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedite
lcomments. Case is deferred to 20.12.2016.
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|1榊螂撫I機写
i 
-@iF*ry N"*e' A.IJToMAT -iM;t No/D"r"'16rgo- Statur, - 

*i
, . |TRRIGATION pVT. LTD. ,tLC2/2016 ,,Deferred 

:

i; i lot.n.zoro i i

;. lserle __ -, -inrarl.- --lli.N"zo"t.osl03r3?rt,*";r*, ;

l" ht91rro/ooozotAMt6/ 1,Giiioioro0580/AM1s/ llro.or.ror, 120.12.2016 I

i [!r," c".ritt." not.a tnffi. fi..{ 
"ppli"rti", 

h"r uee, .*t t" C&pC;lrnz:ors i"ll.;Jl
, lUy reminder on 18.05.2015, DO letters dated23.07.2015 and 29.12.2015 to expedite comments.i
I icase is deferred to20.r2.20r6. 
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ICase No.:17/27/80‐ ALC2/2014 1Parけ Name:DYNAMATIC
i                    lTECHNOLOGIES LIMITED,

IMcet No/Date:16/80-

IALC2/2016
108.11.2016

1鵬di
:    |

116 1HQ File iRt.R rite
i:07 /24 / 040 / 00422/ AMI 5 I -0710107705嚇

こ

「

‐
|

25.02.2015 20.12.20161
The committee noted that the firm's reply dated ti.OZ.ZOl6 has been sent to MSME
18.02.2016 for examination and comments. case is defened to 20.12.2016.

onl

I  Case No.:46/3/80-ALC2/2015 Parり Name:DYNAMATIC
ITECHNOLOGIES LIMITED,

IMcet No/Datc:16/80¨

IALC2/2016
108.11.2016|

'01器

品児50Ю0046ハ Mlα lRLe pite

l:07 /24 / 0a0 / 00462 / AMt s t 1躙鼎
α07101"%0

IDecision:The COmmtttee nOted thtt the irln's re口 y dated 15.03 2016 has been sent to
on 18.03.2016 for comments.case is deferred t0 20.12.2016.
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I m..frf"rr rfr. Committee noted that tht f,*'; reply dated 22.03.2016 has been sent to DHI on

I lzt.O:.zol6 for comments. Ca:e 
is 

derlerr:d to:?'ql2jlllt: 

-

alnination and cominentS.

)ecision: The committee not"d that the r,..t [prv aated 10-08.2016 has been sent to MSME

cr,L.i"url on 22 -08.2fr1 6 for comments' Cryt tldtgggql 2:91 6-
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IRAmaytakefurthernecessaryacti91_壁
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面 面 而 画 面

1拙柵 認 Ⅷ XttT.|

L         鯖 |

lzs l[]ii,;r0/001e0/AMl6/ \|unqrcqorc00sl/AMl6/ los o0,zots P,P: t:-1
;;;", ri" committee noted that the firm,s reply dated 1r.0g.2016 sent through email has

,u'#i"r*-;;;; MSME through email for examination and comments' l

| ICase is deferredto20.12.2016.

r^- ,Case No.ittltrlgo'-'ALi2t20l6 rParty Name: PLANSEE INDIA
26 -- ,HIGH PERFoRMANCE.l
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florrns in line with their earlier AA

~Fl鍵

NQ2mα 8← ALC22∝ 61鮒

!弾

η臨 高蕊戸 開脇蕊

1     賢

i i iHrGH PERFORMANCE ,ALC2/2016 iDeferred i

i i iMATERIALS PVr LrD i08.11.2016 i i

i", [r0* iRLAEb- --E[lN"ru"t.roiioroszx fD;f..D,* i

!'' l:01/80/050/0039s/AMt7/ l:07/2at040/00088/AMl6/ lrs.oe.zors lzo.tz.zote Ir r---- _ ____l
I lDecision: The Committee noted that hard copy of the firm's application has been not been I

I jreceived and decided to send reminder to the firm and RA to fonvard 4 sets of aoolication to i

i iDGFT HQ for consideration of the case. case is defened to 20.12.2016. I
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Import item No.9 to l3:- on repeat basis as per AA No. 051035416g dated 14.05.2013.
Import item No.14 to l6 & l8 and l9:- 1.05 Kg./Kg content in export product.
Import item No.l7:- As applied being 0.05% orro-g value of exports.
Import item No.20 &2li As per packing policy.

lF望ゝlnay take further necessary actiOn accOrdilgly.

}9       P而
罵 紙 鵞 而 画 素 扁 蔦

014 as under:―

IInpOrtitem No.1,2 and 4to 7:― Net+2%
IInportitem No.3,13,14,16 and 17:‐ 1.05 Kg。/Kg cOntentin export product.
ImpOrtitem No.8 to 12:‐ On repeat basis as per AA No.0510390116 dated 05.08.2014.
ImpOrt itern No.15:― As applied being O.0620/0 0fFOB valuc Ofexports.
ImpOrtitem No.18&19:‐ As per packing policy.
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Name:POLY

IMEDК
URELTD.

juq ntte

l:0 I /80/050/0 OO6OI Al/r|T /
RLA File

l:05/24/040/00297/AM16/
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I

lRa may take further necessary action accordingly.

Import item No.l to 5 and l2:- 1.05 Kg./Kg content in export product.

lmport item No.6 to 10:- 1.06 Kg./Kg content in export product'

Import item No.1 I and 13:- Net + 2%

Import item No.14 & l5:- As per packing policy'

RA may take further necessary action accordingly'
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No.:24l2/80- ALC2l20l6 lParly Name: POLY

IMEDICURELTD.

File

\:05 124 I 040 I 00421 I AMt 6 I 116.12.2015

The committee decided to ratifu the norrns in line with their earlier

dated 03.03.2014 as under:―
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｀も::4/23′ёb―ALC2/2015 1Parり Namei POLY
IMEDlCURE LTD.
I

證き棚TcW8∝
108.11.2016

腋ざ鼎
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:Approved
ヽ
1

iD*i.i;; ft e 
"'lo*mittee 

decided to ratifu the norTns in line with their earlier AA I

t
|

iNo.osto:22342 dated 17.04.2012 as under:-

ImpOrtitem No.lto 5:‐ Net+2%                     )rAA No.0510322342datedl

lmport item No.6,7 and ll to 15:‐ On repeat basis as pc

17.04.2012.
Import item No.8 and 10:- 1.05 Kg./Kg content in export product.

Import item No.9:- As applied being0.29% of FOB value of exports.

Import item No.16 & 17- As per packing policy.

lne *uy take further necessary action accordingly'



Decision:The Commnittee

has raised deficiency in the
noted that DIPP vide UO No.12/91/2016-TSW/33 dated 15/11/2016
f11111's application and decided to send it to the f111li to fumish reply:―

lnformation in respect of Sl. No. 3,4,5 & 11 of standard Deficiency Format.
Sale price of Tungsten and Tantalum scrap generated during the manufacturing
supported by documentary evidence like copies of sale invoices.

lCase is deferred to20.12.2016.
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F需     488爾 蒐 所 鮮

s reply dated 13.09.2016 has been sentto lDEIT on

se is defelTed t0 20.12.2016.

i-icr." Nr"rt7tsoaLc2r20t6 -iil.tyN".* 
i]NERTECH -M'..tN"/D"trl6l8G Ft"tr* --i

i i |ENGTNEERTNG pVT LTD ietCZtZOrc ,Deferred i

r ; I 108.ll.2016 i- -'-- I

l:o fHq FiL * -|RLA 
Fil" - - 

[-i..Norour"ogl006 :nss |ili". D;,* i

I ll0l1l910s0/00230/AMl7/ 
t:0et24/o4otoo672tAMl6l ltz.oz.zoto lzo.tz.zota j| : l_ -___ *_l

I lDecision: The Committee noted that the firm's application has been forwarded to MSME on i: i29.06.2016 for comments. Case is deferred to20.12.2016. _ _J
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lCase Name:POLY
IMEDICURE LTD.

No/1Date:16/80-

IALC2/2016

108.112016

IDeferred

IRLA File

l:05/24/040/00551/AM16/

lDecision: The Committee noted that the firm's application has been sent to C&pC on26.04.2016
lfor examination and comments. Case is deferred to 20.12.2016.
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:01/80/050/00240/AM17/

IPROCESSING PVT.LTD.
RLA File

:04/24/040/00258/AM16/

p8.11.2016

meeting ,

to furnish

lD.f.r D"tt
120.12.2016

g has raised
sh reply:-

~[五
轟蒟こ姦ξ万   ~[震

男侵姿選門黒呂tざざ1¥志

9焉儒蕊温丁
…「硼蕊蕊I

冊

16/80-

圏鼎
αⅢ∞4"4

Decision: The Committee noted that application of the firm was earlier sent to MSME for
to DIPP. Accordingly, NCcomments. However, MSME has informed that the case pertains

decided to send the case to DIPP for examination and comments.

」ICase is deferred to 20.12.2016.

, Case M.: 15/7/80- AL,CA;016 it".tr Name: nNUpaM 
- 

Meet NolOate: 1 6/80- - iS"tu., 
'i r itNoustRlps LTD ,ALC2/2016 ,Rejected I

ll i 108.1r.2016 i" i

I luQ riie lnr-A eiie [-i..Norout"s+ tooiinoi i i

i l:01/80/050100236/AMt7/ 134t21/040/00609/AMr6/ :23.03.2016 , :140;--- - I

i jDecision: The Committee noted that the firm has not replied to the deficiency (raised by DHI 
I

I lvideUONoteNo.3(71)/16-TSW(B)dated 13.07.2016) lettersenttothemon30.08.2016andfinall
, lreminder on 18.10.2016 and decided to reject the case with direction to the firm to pay 

I

;applicable custom duty with interest for EODC. 
i

i :RA may take further necessary action accordingly.

Defer Date:

20.12.2016
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面而漁雨

|

41

IDecision:The cOmmittee decided to ratitt the n0111ls baSed upon the writen recommendation of

lDIPP宙delD No.12/91/2016‐TSW/41 dated 15,H.2016 as under―

1. Net export weight of 76L.424 MT may be specified with the quantity of export
item.

2. Quantity of import item at Sl.No.1 may be allowed as 57 Nos. on net to net basis.

However, duty free weight of this item may be allowed as 103.68 MT as 1.338
Kgs./Kg. content in export item after taking 20 % recovery.

Quantity of import item at Sl.No.2 may be allowed as 57 Nos. on net to net basis.
However, duty free weight of this item may be allowed as 111.64 MT as 1.573
Kgs./Kg. content in export item after taking 20 %o recovery.喝 W… 則

…
四 rll llern…

…
細 3-祀 ∞ V:い

..宝 堂 型 菫
Quantkies of import ttems at SI.No.3 to 12 mav be〔

3.

10

"Sl. No. 4,5 & I 1 of Standard Deficiency Format (Export Product wise)".

|いeお deR.ed b 20り2ma

ｄＳｔａｔｕｓ‥̈



with accountability clause.
5. Quantity of import item at Sl. No. 13 may be allowed on net to net basis as

claimed by the firm.

IRA may take fu■ her necessary actiOn accOrdh」 y.

;--icrt-nr*zg0-Ale2l201e-iPrrtyNr*- MIHTMA-- -irra"etNolou.-*rolg0- -lstrtu* -i
i ; luDyoc iALC2t2ot6 yDeferred 

iI ! __ io8.lr.2or6 i 
Ii,,lffiffi,o,oo; wF,gffff j

I i _--% 
II lDecision: The Committee noted that the firm's ;ppli""ti", has been ror*u.o.a to onr * 
lI i08.1 1.2016 for comments. Case is deferred to 20.12.2b16. _-___ 

" 
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嘔鑑N翌燻織 IvATE
ILIMITED

1造鏃
tα 16/80¨

108.11.2016
1鵬d

,2鶏s品掲5∽
“
66/Amα

IRLA File

1躙鼎
∝
"Ю
∞晰 IDefer Date:

120.12.2016

1拙網蹴謡
IENGINEERS LTD.

No/】Date:16/80-

:ALC2/2016
p8.11.2016

:Decision:The cOmmttee nOted thttthe■ rln'saddHond hお mttbn dtted 08.H.2016 sentto
lDHIOn 09.11.2016 fOr examination and comments.Case is deferred to 20.12.2016.

郷| 1監ち爵脱0/00025/AM17/ 27.04.2016

jD-e_cision: The committee decided to ratifu the norms based upon the written .""o*r*raJ", 
"iiiDHI vide uo dated I 5. r I .20 1 6 (copy to be sent to the firm urd Ray. ^"'*"-' "' 

Iii
]RA may take further necessary action accordingly 

i

iParty Name: ZENITH
IPRECISION PVT LTD.,
j

IMeet No/Date:16/80¨

町 |

iALC2t20t6
los. r r.zoro

IRLA FileI l:0r/80/0so/oo343tA)!7/ _ i:07/2a/0aorcoo44/AMt7/ l;;;;;;;;"'v 
' tw tw, t ra 

l;;.T;.;;;Z' II r'-
i lP::f,^r:: The Committee noted that the firm's ,pali*tio, has been forwarded to MSME on I: tzu.uy.zu lo tor comments. case is deferred to20.12.2016. 

I

Name:TEMA INDIA
ILIMITED

[6麟蕊輛駆勇1蔦声
―
隔輛蕊説絲 ‖難暴疑施商子|猛物.辮:|

pttL劉6   1  1
16.05.2016I.-4,'----'.-'.:-'-"--:.,',-]::]--'---''-'i...vJ.zVlU|zv.lz.zUlol

IlDecision:Theenrnmiffaenntarlf1.^+}L^c*^.lD^.--'''-;-";.:.",;'peddor The cOmmittee n∝ea l温
~1語
蒜 and~頁r蔦語

―
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L雷71111■里′里1,1,14.10.2016 to brward 4 sets ofhard Ug」 ,-31tIぎ孫石iぶi:I∬II:|
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case No.:4/7/80‐ ALC2/2016
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1朋.辮:

s been fOrwarded to MSME on

'4.06.2016 for commentS.Case iS deferred t0 20.12.2016.
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t'

I loecisior* D".i.iorritt" co.ritt", not"dT[in" n*" upplication has been forwarded to

I iffi#; zooidii r", *rr*,r. c*e is defened to 2o.12.2016. _

鳥Iこ落蔦歳落西Ⅲ Ⅲ Ⅲ lヽ 叩山
CttOn has bec五 お岬肛ded Ю MSME on

.06.2016 for commentS.Ca,e iS deferred t0 20.12.2016.   _二 __″

Status:

Deferred

一

ｅ
一ＩＤ

08.11.2016
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IRLAFne
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.12.2016

has been sent to MSME

「 ~間
臆ν00138/Am7圏鼎“

剛剛0「~~

謂
蕊 lttF  需 蕊 正 面 藷 蔦 Ⅲ Ⅲ

編 満 蒜

|

1. Net Empty weight of each export item at sl. No. 1 to g may be specified as 49.092 MT.2' Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 5.3' Quantity of import item at sl. No. 1 may be allowed as applied for i.e. 24832 Kgs.
as 1.03 Kgs./kg. content in export items.

4. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 16896 Kgs.

雨∝И6お卜ALC22m61          1聯
為d l

lHe pite
j : 0 I /80/050/0 037 8 / A}/r|T /

Decision: The committee decided to ratifu the norms Uur"a upon the written ,".orrn"ndation of
DIPP vide ID No. 1219112016-TSw/53 dated 15.1 1.2016 as under:-

L. Net Empty weight of each export item at Sl. No. 1 to 8 may be specified as 49.S5g MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 4.3. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 4224g Kgs. as 1.03

Kgs./kg. content in export items.

i 4. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 2396g Kgs. as 1.03

I KCs./kC. content in export items.

I 5. Quantity of import item at Sl. No. 3 may be allowed as72295 Kgs. as 1.05 Kgs./kg. content in; export items .t' 
I 6' Words "Size: 25.4 mm oD x 2.11Thk(min)" may be suffixed with the description of import item
I at St. No. 4.

| 7 ' Quantity of import item at Sl. No. 4 may be allowed as 118026 Kgs. (85617 Mtrs.) inclusive of 2' Yo wastage.

I 8' Quantity of import item at sl. No. 5 may be allowed as 40 Nos. on net to net basis. Duty free

I *:ight of this item may be allowed as 85218 Kgs. as 1.121 Kgs./kg. content in export itemsi after taking 20yo recovery from scrap.
j s' Ou3itlW.oi import item at st rlo. 6 may be allowed as 32 Nos. on net to net basis. Duty free

content in export items.
5. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 70544 Kgs. aslM

13

03.10.2016 for corninents. Case is deferred to 20.12.2016.



6. ffiHlJT1[T:JI['; at sr. No. 4 may be arowed as apptied ror i.e' 7400 Kgs' as 1'03 Kgs'/ks

7. il:::p':,:x$:;tffi ", 
x 2.11 rhk(min),, may be suffixed with the description of import item a

8. i;)l;,i; of import item at Sr. No. 5 mav be arowed as 115819 Kgs'(85617 Mtrs') inclusive of 2"t

wastage.

QuantityofimportitematSl.No.6maybeallowedas40Nos.onnettonetbasis.Dutyfreeweigh
of this item may be allowed as g406g Kgs. as r.iro rgr./tg. content in export items after taking 2l

% recovery from scrap. , _- .^ r,^- ^a noi rn npr hasis. Dutv free weigh

tJilffi'Jrtfili:i?:,n at sr. No. 7 may be arowed as 32 Nos. on net to net basis. Dutv rree weigh

of this item may be allowed as 62630 Kgs. as :,.+oj rgr./tg. content in export items after taking 2l

fJ::il:JJ}:il#lt"r, at sr. No. 8, s & 10 (werding consumabres) mav be arrowed as 1360 Kg

each.

L2. Quantities of import items at sl. No. 11& 12 (welding consumables) may be allowed as applied fo

13. ["r#,',.0y:?:r";:L',,", at sr. No. L3 mav be aflowed as6752Kes. (456 Nos') on net to net basis'

may take further neCe,sary actiOn acCOrdingly:

10.
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Case No.:1/7/80-ALC2/2016r-ie"*Mn7ts0.aLcu20t6 [F".ry-N"rn.'rNo-spffix 
--il".tNo/D"t*16/b0-- - - [$tr.; -i i jnndcrsroN lro., t,l'rczrzoto ib"ir."a

I i r io8.r r.2016 
Itl-_

1 ,Hq niii -- - 
iRrA Frd [Li..NorDut":22100154eT E.rii orr* -

lsg l:01/80/0s0100222/AMt7t l:22/24t0a0fi0018/AMl7/ ltO.Oo.zorO lzo.tz.ZOtol.----i lDccision: The committee noted that the firm and RA were issued reminder through email on

itt.Oz.ZOl6 and 30.08.2016 to forward 4 sets of hard copy of the application of ihe fi.m fo.
i iconsideration of the case and decided to send another reminder to them to send the same.

, Case is deferred to20.12.2016.

Ｆ
Ｉ
Ｉ
」
群
‐
‐
‐

Ｆ
Ｉ
」
群
‐
‐

-@/1016 @-iMe.tN"/D"t*16/80- --l6t"t*,- 
i

i , iHYDROMET iALC2t2Ol6 iDeferred i

I : r lo8.lt.2ol6 I I

lss |Ha Fit;- -mA Fil. 'ri"N"rortl:zqtooqzoo6 lo"zu out", I

i l.0r/80/0s0t00384t{Mt'7t l:24t24/040/0OOOg/AMt7t lZt.OO.ZOrc 120.12.2016 Ii r"- *-!_ "_ __ij lDecision: The Committee noted that the firm's application has been forwarded to MSME on I

i i02.11.2016 forcomments. Case isdeferred to20.12.2016. i

l

f @iF"rryN"r., DEE iMAN"/D"t",r6l8G istrtr* i

i i IDEVEL..MENT :,ALC2/zot6 iAooroved ;

i ; _ jeNcrNeEnslrD. i08.11.2016 I 
.' 

i

i F0 "* -.-_|RLA Fl" - -lli"N"/D"t",0s103ee364 i --- - i

ioz i:01/80ros0/00348tAMt7t !:05/23/040t00208/AMt7t ios.os.zOro I i_,____l
I lpelision: The committee decided to ratifr the norms based upon the written recommendation of I

I |DHI 
vide Uo dated l5.l t.z0t6 (copy to be sent to the firm und na;. 

i

L]I1]1L,"9@1qrv.--*- __l
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Paty Namc:ZENITH

IPRECISION PVT LTD., 邪¬
IRLA File
107/24/040/00142/AM17/ i鼎鼎

Cm∝剛
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:01/80/050/00347/AM17/

RLA File

:05/23/040/00213/AM17/

Decision: The Committee noted that application of the firm was earlier sent to

ZO.Og.20l5 for comments. However, DIPP has informed that the case pertains

Accordingly, NC decided to send the case to DHI for examination and comments.

Case is defened to20.12.2016.

1焼.孵:

ion: The Committee noted that the firm's application has been forwarded to MSME on

.09.2016 for colllinents. Casc is deferred to 20.12.2016.

DIPP on
to DHI.

器航5餅∞
"υ
Am7 目硼:υ∞∝νAm7~囲稲驚“

引∞19203
獅齋

108.11.2016

Lic.No/Date:0510399446

11.08.2016

ICase No.:17/16/80‐ALC2/2016 Par"Name:SHAKTIPUMPS
(INDIA)LTD。 ,

Mect No/Date:16/80¨

ALC2/2016

66圏面高蔦/ M浙
~‐~爾
競
'5a0004985駆

.辮:
‐    ‐    ―          ~  … ~~=… ……… ………………………―´………… ―ヽ｀一――ヽ………=――

____、 ～――――――…………… …………… ¨ヽ一一―――一―――――――――

D".irio"t fn" Com*ittee noted that the firm's application has been forwarded to DIPP on

loz.t t.zoto for comments. Case is deferred to20.12.2016.

been forwarded to DIPP on

The Committee noted that the firm's application has been forwarded to DIPP on

.11.201 6 for colninents. Casc is deferred to 20.12.2016.

08.11.2016

二   面
甲聴TЖl断邪甲7町

y
“臨 蕊編 7餞ち刷iυ∞∽"Am7    1拙・毀:
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No.:8/13/80‐ ALC2/2016 1Paサ Name:TECHNOMEC
iROLL MANUFACTURING
ICOMPANY PVT.LTD。 , 滞‖…

1蹴鼎
α08101384781拙

.辮:|
I

i lgO pit" IRLA File lLic.No/Date:081013E47E rl-,eter Date: 
I

iCase No.:9/13/80-ALC2/2016

「
ENPOLPRIVATEЫ MFED I諸

F盤 ∵

IDecis高
「
The~3孫孟 1ここ 1&ed th江 ぬe■m's apメに江bn has been foⅣ 額ded b MSMEI

|(chemical)on 20.09.2016 for COmments.Case is deferred to 20.12.2016.

1.2016 for comrnents.Case is deferred to 20。 12.2016.
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IMcetNo/Dttα  16/80‐

'ALC2/2016
:ALC2/2016
108.11.2016

|

02.09.2016

,Oecisiom ih; *.rritt"" a".ia"a t" ."tiry ire;.-r Uur.a upon trr" *.itt"n ,""o*r"nJ"ti"" "i69 iDIPP vide ID No.l2l9l/2016-TSW69 dated t5.tt.2Ot6 as under:-

1. Quantity of import items at Sl. No. 1 may be allowed as 505 Kgs. as 1.01 Kgs./Kg. content
in the export item.

2. Quantity of import items at Sl. No. 2 may be allowed as applied for.

may take further necessary action accordingly.

I I lo8.l l.2016 
I

Hq eil" RLA File Lic.No/Date: 0510399762
7::0tl80l050l00345lAMl7l :O5l24t040t0)2g2tAMt7 t tg.0g.2Ot6 :

Decision: The Committee noted that CLA. New Delhi vide their lener No.05 /24l4OlOO2g2/AM-
,nnlfC-IUCLA dated2L l0.20l6 has informed that the above mentioned AA has been issued on
irepeat basis and accordingly decided to close the case.
lRA may take further necessary action accordingly.

ICaSell°

・:12/16/80-ALC2/2016

戸 開薦蕊蕊丁
~

RA

「
匿 :::::T琴

蘊 蕊 戸
面 臨 薇 ‐
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晰酢
…

町

…

「冨冨冨理製堅 Ъ町 |
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FABRIMAX    Mcet No/Date:16/80-

IENGINEERING PRIVATE  IALC2/2016 1織ed
ILIMITED,

好2ぃル意δ乃5υO“器ハMロ
IRLA File ILic.No/Date:5010002300

|′

4101/80/050/00388/AM17/    1:50/24/040/00009/AM17/   115.09.2016

1":注意温
~温
b志品薦8鴨ι五

‐
■鳥昂

`正

品 31~:「品 儒 Lξ

120.12.2016

|1庶∬蝋鵬蝦鴨 』電胤網
ittlttf彙
織∬t:a鵠ド比ユry鮮蘇|pertains to DIPP. Accordingly, NC

| ,deCided to send the case to DIPP fOr examination and comments.Casc is dcferred to 20.12.2016.
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firm aftended 'Personal Hearing' and explained their import/export items. As requested by the

lfirm, the committee decided to ratifu the norms as per decision in respect of AA No. 3l 10065291

ldated 
24.02.2015 on repeat basis, decided in Meeting No.l5l17 dated 25.10.2016. Accordingly,

Inorms may be modified as per SION C-929.

i

]RA may take further necessary action accordingly.

I

S.No.431

Case No.AIR-48 M/s. Pranita
Engineering
Solutions Pvt.

Ltd.,

HQF.No.01/80ノ 162ノ00101/AM15ノ DE
S.:

Lic.No.&date

Meeting No.16/17 RLA,No.07ノ 24/040ノ00187ノAM09 0710059077
dt.13.08.2008Date:08.11.2016 Request for fixation of norms.

Decision: The Committee noted that valuation report received from MSME Bangalore has been sent

to MSME on 03.08.2015 followed by reminder on 08.01 .2016 for examination and comments.

Case is deferred to20.12.2016.

S.No.432

Case No.AIR-150 M/s Poly
Medicure Ltd.,

HQF.No.01/81ノ 050/00071ノ AM15ノD
ES― |

Lic.No.&date

Meeting No.16/17 RLA,No.05ノ 24ノ 040ノ00447ノAM14 0510380665
dt.03.03.2014Date:08.11.2016 Request for revision of norms.

Decision:丁 he Conlrnittee noted that firm's request dated 30.09.2014 has been sentto C&P(

cornrnents on 05.02.2015 fo‖ owed by rerninderthrough DO letter dated 23.07.2015 and 29.12.2

to JS,C&PC to expedite cornrnents. Case is deferred to 20.12.2016.

=~  獅
…

鰤    厩
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irece市 ed and decided to send reminder to the fl11ll and RA to

lDGFTHQforCOnsiderationofthecase.Case is deferred to 20。 12



S.No.434

Case No.メVR‐144 M/s.L&丁―MHI
Bollers Pvt.

Ltd.,Mumbal

HQF.No.01ノ80r050ノ00815′AMllノD
ES.|

Lic.No.&date

Meeting No.16ノ 17 RLA,No.03ノ 95ノ040ノ00824ノAMll 0310610931
dt.13.01.2011Date:08.11.2016 Request for amendment of norms

Decision: The Committee noted that the firm's reply dated 04.07.2016 hu. b."r, ..nt to OFil *
05.07 .2016 for examination and comments. case is deferred to 20.12.2016.

S.No.435

Case No.A/R-145 HQF.No.01/80/050/00417ノ AM12ノD

Meeting No.16ノ 17 RLA,No.03/95ノ040/00648ノ AM12 0310665958
dt.18.11.2011Date:08.11.2016 Request for amendment of norms.

Decision:The cOmmittee nOted that the flrin vide their letter dated 14.10.2016 has withdrawn their

request for reconsideration ofthe case and accordingly decided to close the case.

RA may take further necessary action accordingly.

S.No.436

Case No.A/R-146 HQF.No.01ノ80ノ050ノ00171/AM13/D

Meeting No.16ノ 17 RLA,No.03/95ノ040/00087ノ AM13 0310697187
dt.01.06.2012

Date:08.11.2016 Request for amendment of normE
Decision: The cOmmittee nOted that the flrl■ 's reply dated 18.09.2015 has been sent tO DHI On
08.01.2016 for examination and comments. case is deferred to20.12.2016.

S,No.437

Case No.AIR-148 HQF.No.01ノ80ノ 050ノ00170/AM12/D

Meeting No.16ノ 17 RLA,No.03/95ノ 040ノ00166ノAM152 0310640468
dt.05.07.2011

Date:08.11.2016 Request for amendment of norms
Decision: The Committee noted that the f"*t ."ply d"t"d 04.07.2016 hu, b""r, ,*t lo DHI *
05.07.2016 for examination and comments. case is deferred to 20.12.2016.

S No.438

Case No. A/R-
157

HQF,No.01/80/050/00394/AM12/DE

Meeting No 16ノ 17 RLAl No.31ノ 83ノ040ノ00183/AM12 3110051726
dt.07.12.2011Date:08.11.2016 Request for revision of norms

0l.03.2016 for comments. Case is deferred to20.12.2016.

19

M/s. Larsen
and Toubro
Ltd., Mumbai

Lic.No.&date



S No 439

Case No ⅣR-163 M/s. Boysen
lndia Ltd., Utter
Pradesh

HQF No 01ノ80/050/00138ノAM16ノDES l Lic No &date

Meeting No.16/17 RLA,No 05/23/040/00096/AM16 0510394521

dt10 06 2015Date:08112016 Request for fixation of norms

Decision: The Commiftee noted that the firm's request dated 02.01.2016 has been sent to MSME on

23.02.2016 for comments. Case is deferred to20.12.2016.

S No 440

S No 443

Case No AIR-164 M/s B10‐
TECH Vision

Care Pvt

Ltd,

Ahmedabad

HQF No 01/80/050/00120/AM16ノDE
Si

Lic No &date

Meeting No.16/17 RLA,No 03/24/040/00023/AM16 0810135195

dt 06 05 2015Date1 08 11 2016 Request for revision of norms

Decision:Thc Commitee notcd that tllc flHln's request dated 02 01 2016 has been scnt to MSME on

23 02 2016 for comments Casc is deferrcd to 20 12 2016

百OF No 01ノ80ノ050/00351/AM16/DE

S:
M/s Larsen&
Toubro

Limited,

Mumbai
RLA,No 03/95/050/00249/AM16Meeting No.16/17

Date:08112016

ne"iriot r fn" Committee notJthat the Applicant has submitted multiple requests for amendment in

norms. In some of the items, quantities applied are more than what has been mentioned in the AA. The

Committee decided to advise the firm to send a consolidated application for amendment through RA

along with justilication for the same. Case is d"to"9 to29:j?'291e

HQF No 01/80/050/00211/AM15ノDEM/s Ano‖

Texlles

Machinery Pvt

Ltd,Vadodara

3410040214

dt 06 06 2014

RLA,No 34ノ21/040/00090/AM15Meeting No.16/17
Request for fixation of normsDate:08112016

Decisi,on: The committee noted that the firm's request dated 29.03.2016 has been sent to MSME on

19 05 2016 for comments Case is deferrcd to 20 12 2016

Case No AIR‐ 36 M/s Freedom
Ophthalnnic

Pvt Ltd,

Hosur(TN)

HQF No 01/80/050ノ 00526/AM15ノ DE
Sl

Lic No&date

Meeting No.16/17 RLA,No 04/24′040/00231ノ AM15 0410159838
dt 04 12 2014Date:08112016 Request for revision of norms
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S No 441

S No 442

Case No A/R‐ 32 Lic No&date

0310798796

dt10 09 2015Request for revision of norms

Case No Ⅳ R‐35 Lic No&date



Decision: The Committee noted that the MSME (Chemical) vide OM No.TL-l2024l3Ol2Ol6-GC and
F-DCMSME dated 23.08.2016 has provided their comments. NC decided to defer the case for the next
meeting with all relevant papers. Case is deferred to 20.12.2016.

S.No.444

Case No.AIR… 37 M/s.Larsen&
Toubro

Linnited,

Mumbai

HQF.No.01ノ80/050/00403/AM14ノ DES.l Lic.No.&date
Meeting No.16ノ 17 RLA,No.03ノ 95ノ050ノ00525/AM14 0310756062

dt.20.10.2013Date:08.11.2016 Request for amendment of norms

Decision: The committee decided to modifz the norms based upon the written recommendation of DIpp
vide ID No. l2180/2016-TSW/94-AIR dated 30.09.2016 as under:-

1. Net Fabricated weights of 1070 MT & 813.48 MT may be specified with the quantities of export
products at Sl. No. 1 & 2 respectively.

2. Quantity of import item at sl. No. 1 may be allowed as 556527 Kgs.
the export products

3' Quantity of import item at sl. No. 2 may be allowed as 2415g2 Kgs.
the export products after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 4 may be allowed as 24
with accountability clause.

Nos.(478.111 MT) on net to net basis

5. Quantities of import items at Sl. No. 9,70,77 & 12 (welding Consumables) may be allowed as
48952 Kgs.,25000 Kgs, 140510 Kgs. & 199467 Kgs. respectively.

6. lmport item at Sl. No. L7 may be deleted as requested by the firm
7. lmport item at Sl. No. 19 may be allowed on net to net basis with accountability clause.

RA may take further necessary action accordingly.

as 1.O3/Kgs./Kg. content in

as 1.08/Kgs./Kg. content in

S.No.445

Case No.A/R-51 M/s. Minda
Silca
Engineering
Ltd., Greater
Noida

HQF.No.01/80/050/01764/AM09/DE

SI
Lic.No.&date

Meeting No.16ノ 17 RLA,No.05/24/040ノ 00706ノAM09 0510235844
dt.05.02.2009Date:08.1112016 Request for correction in export

/import quantity of norms
Decision: The committee noted that the firm's request was earlier
comments. However, DHI has informed that the case pertains to MSME.
the case to MSME for examination and comments.
Case is deferred to20.12.2016.

sent to DHI on 30.06.2016 for
Accordingly, NC decided to send

S.No.446

Case No.AIR-54 M/s. Dee
Development
Engineers Ltd.,
Faridabad

HQF.No.01/80/050/00792/AM08ノDE
S.|

Lic.No.&date

Meeting No.16/17 RLA,No.05ノ 24/040/00238ノAM07 0510205473
dt.27.06.2007Date:08.11.2016 Request for ratification of norms

Decislon: The cOmmittee nOted that the f11111's request dated 14.05.2016 has been sent to DHI on

30.06.2016 for colllinents.Case is dcferred to 20.12.2016.
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S No 447

Case No AIR‐ 61 M/s. Tema
lndia Ltd.,

Mumbai

HQF No 01/80/050/00236/AM16ノDE
SI

Lic No &date

Meeting No.16/17 RLA,No 03/95/040/00286ノ AM16 0310797164
dt10 07 2015Date1 08 11 2016 Request for fixation of norms

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter dated

30.09.2016 sent to the firm on 18.10.2016 through email and decided to send final reminder to the firm to
fumish reply failing which the case will be rejected without further notice with direction to the firm to pay

applicable custom duw with interest for EODC. Case is deferred to 20.12.2016.

S No 448

Case No A/R-81 M/s TPP
Bo‖ers   Pvt

LTd,Mumbai

HQF No 01/80/050/00037/AM17/DE

Si

Lic No &date

Meeting No.16i 1 7 RA F No03/95/040/00696/ノ Mヽ16 0310801039

dt15 12 2015Date:08112016 Request for revision of norms

Decision: The Committee noted that the firm's request dated 25.05.2016 has been sent to DHI on

I 1.08.2016 for comments. Case is deferred to20.12.2016.

S No 449

Case No Ⅳ R‐95 M/s
Motherson

Sumi Systems
Ltd,    New
Delhi

HQF No 01/80/050/00386/AM16ノDE
Si

Lic No &date

Meeting No.16i 1 7 RA F No05/24/040/00382/AM16 0510396342

dt16 11 2015Date:08112016 Request for fixation of norms

Decision: The committee noted that the firm's request dated 25.05.2016 has been sent to MSME

(Chemical) on 16.09.2016 for comments. Case is defened to20.12.2016.

S No 450

Case No A/R-96 Mノs
Motherson

Sumi Systems
Ltd,   New
Delhi

HQF No 01ノ80/050/00383/AM16ノ DE
SI

Lic No &date

Meeting No.16/1 7 RA F No05/24ノ 040/00370/AM16 0510396303

dt10 11 2015Date1 08 11 2016 Request for fixation of norms

Decision: The Committee noted that the firm's request dated 18.08.2016 has been sent to MSME

(Chemical) on 16.09.2016 for comments. Case is deferred to20.12.2016.

S No 451

Case No AIR-97 M/s  Motherson
Sumi  Systems
Ltd,New Delhi

HQF No 01/80ノ 050/00384/AM16ノ DESI Lic No&date
Meeting No.16/1 7 RA F No05/24/040/00371/AM16 0510396302

dt10 11 2015Date:08112016 Request for fixation of norms

Decision: The Committee noted that the firm's request dated 21.07.2016 has been sent to MSME
(Chemical) on 16.09.2016 for comments. Case is deferred to20.12.2016.
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S No 452

M/s   Doowon
Automotive

Systems   lndia

PVt      Ltd,
Kanchipuram

(TN)

HQF No 01/80/050/00148/AM17ノDESI
Meeung No 16/17 RA F No 04/24/040/00195ノ AM16 0410161438

dt17 12 2015Date:08112016 Request for revision of norms

Decision: The committee noted that the firm's request dated 22.0g.2016 hu.J*nl*t to vstutr *
16 09 2016 for cOmments Casc is deferrcd to 20 12 2016

S No 453
Case No AIR-99 M/s Xytel

lndia Pvt

Ltd,Pune

HQF No 01/80/050ノ00880ノAM17ノDESI Lic No&date

Meeting No 16ノ 17 RA F No31/24/040/00269/AMll
RA F No31/24ノ 040/00256ノ AMll
RA F No 31/24ノ040/00114/AMll
RA F No 31ノ 24/040/00108ノAMll
RA F No31/24/040/00413/AMll

Request fOr fixation of norms

(i)3110047258
dt 08 03 2011

(li)3110047133
dt 28 02 2011

(iii)3110044621
dt 07 09 2010

(iv)3110044548
dt 01 09 2010

(v)3110047799
dtl1 04 2011

Decision: The committee deliberated on tt 
" "uthe AAs mentioned above may allowed as under:-

1.

6)

(D

3.   AA No.3110044621 dated o7.09.2010.

ll)  Item at s No l tO 183,186,188,192 and 193 as pcr GN-4 ofEngincering Products

(ili)   Itelll at S No 184,185and 189t0 191 onnettOnetbasiswithaccOuntabilityclause

4.   AA No.3110044548 dated 01.09.2010.

(i)  Itcm at s No l t0 188,192 to 246 as per GN-4 of EnginceHng PrOducts

＞

り

２
．

。

Ｃ

AA No.3110047258 dated 08.03.2011.

Itcm at S No l tO 117,119,120,131 tO 136,138to 173and 177aspcrGN-4 of

Enginccring Products

ltem atS No l18, 121 to 130, 137, 174 to 176 on ncttO nct basis、
vith accountability

clausc

AA No,3110047133 dated 28.02.2011.

Item at S No l t0 99 and 103 to l12 as per GN-4 of Engineering PrOducts

ltem at S No 10o to 102 on ncttO nct basis、 vith accOuntabili4/clause

23

Case No A/R‐ 98 Lic No &date



(li)

5.

(iv) Item at S'No.1 to 61 and 64 to 66 as per GN-4 ofEngineering Products'

i"; Item at S.No. 62 to 63 on net to net basis with accountability clause'

RA may ake further necessary action accordingly'

Item at S No 189 tO 191 and 247 to 255 on nctto nct basis With acCOuntabni,clauSC

AA No.3110047799 dated ll・04.2011.

潤7DES:

b610004972
dt o9 08 2016No 16ノ 17

Date: Oatt.ZOt0
:)::liliillifよ ≒じ:Tl[「 [品E一三5iEEπ F五::litii::i,i:「iFi:「

]][晃「 う員「 Tるこう5Tτ has bcCn scnt tO DIPP On

lo創DES VR
Mノs Bharat

HeaVy
Electncals

Linnited,

Chennai

0410089879
dt 08 06 2007両 No 16/17

nequest 
-_-_-t 
tor anrenanrent in export

-112016

髄i淵竃盈量萱嚢嚢璽菫菫霊I聖空里型上:I翌

νDESi
M/s Bharat
HeaVy
Electncals

Limited,

Chennai

0410131227
dt 02 12 2011

11:i型Date:08112016

Decis10n: The Coiliiillilili::::::::ili:::::::]:i:::::::::::::::::::::bCCn SCnt tO DHI On
,defёrrcd to 20 12 2016

M2DESi
Mノs Bharat

Heavy
EleCtncals

Linnited,

oat ot sozzs
dt 23 11 2011No 16′ 17

: 冨繭 8112016

Decls10n: The COnl#‖liIli[帯」:liti「
11」1111「ξliIFil,二

'I晨

兵「 πF「11「】57て「 1層:bcen scnt tO DHI On

,defcrred to 20 12 2016
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S.No.458

Case No.
ArR-129

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01/80ノ 050ノ00152/AMl1/DES.| Lic.No.and
date

Meeting No.16/17 RLA No.04/24ノ 040ノ00033ノAMll 0410114086
dt.28.05.2010Date:08.11.2016 Request for amendment in export

product weight of norms
Decision: The Committee noted that the firm's request Oatea 02.10.2016 has been r"rt t" DHI *
04.11.2016 for comments. Case is deferred to20.12.2016.

S.No.459

Case No.
A7R-130

F.No.01/80ノ 050/00906/AMllノ DES.|

No.16/17 RLへ No.04ノ24/040/00297/AMll 0410121519
dt.10.02.2011Date:08.11.2016 Request for amendment in export

ight of norms

04.11.2016 for comments. Case is deferred to20.12.2016.

S.No.460

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01/80/050ノ 00491/AM10ノ DES.l

三整」生J旦9.04ノ24/040/00069/AM10 0410107827
dt.15.09.2009

Date:08.11.2016 Request for amendment in export
ight of norms.

04.11.2016 for comments. Case is deferred to20.l2.r}l6.

S.No.461

F.No.01ノ80/550ノ00853/AM10ノ DES.1

Meeting No.16ノ 17 RLA No.04/24ノ 040/00322ノ AM40 0410112742
dt 29.03.2010

Date:08.11.2016 Request for amendment in export

04.11.2016 for comments. Case is deferred to20.l2.:20rc.

S.No.462

Case No.
ArR-133

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01/80/050/00757ノ AM10/DES.! ｄｎａＯ
ｉｃ
・

Ｎ

ａｔｅ

Ｌ

ｄ

Meeting No.16ノ 17 No.04/24ノ 040/00246/AM40RLA 0410110530
dt.04.01.2010

Date:08.11.2016 Request for amendment in eiport
product weight of norms.
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'2016 has been sent to DHI on

04.11.2016 for comments. Case is deferred to 20'12'2016'

1ノDES.l
M/s Bharat
Heavy
Electttcals

Lirnited,

o910045827
dt.07.03.2011dment Of

ate'.08.t 1,2016

Declslon:The CO再|」
「‖:僧]‖:Iξ}≒冨高肩ti僣「i#il理 :石3こ百百冨「面蕗話こ冨百テデ両面「うて

両要戸T高麗「Ьeen sent tO DIII On

04.H.2016 for c

′DES.l
MノsL&T―
MHI Turbine
GeneratOrs
Pvt.Ltd.,

Mumbal

0310753791
dt.15.10.2013No.16′17

Request fOr reⅥSiOn′amendment Of

…

.11.2016

H.08.2016 has been sent tO DⅢ Onflrln's requcst dated

04.11.2                                    2016.

′DESJ

No.16ノ 17

been sent to DHl on

04.1 1.2016 for comments' Case is deferred to 20'12'2016'

繭 8禦

耐 αDES.l
Mノs Diligent SCM

Solutions PriVate

Linnited,

Secunderabad, AP'

ogto0oztot
dt.10.06.2015

uest fOr fixatiOn Of norrns.~Datei 08.嶼
een sent to MSME on

04.1 1.2016 fot 
"omme"ts' 

Ca

F,No.01ノ 80ノ050ノ00062rAヽ114/DES.|Mノs MVS
Engineering
Ltd.,New
Delhi

0510350651
dt.03.04.2013No.16′17

13面|~F面」「1言]±1:iiliilii;'FtL言
言言ibち百びI竃罰I百百

~面

as been sent to DIPP On

04■ ■2016
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CO塁塁:GENDШ M TO MINUTES OF MEET:NG No.15ノ 80 DATED 25=10.2016

The typographical errors have been corrected in the minutes related to the following two
cases in the above mentioned Minutes dated 25.10.2016 and corrected minutes are given as
under:-

iCaseNo.:66/8/80-ALむ 2/251=

1

1

1

IParり NamcI POLY
MEDICURE LTD.

Meet No/Datc:15/80‐

Lic.No/Datc:0510394668

:23.06.2015 「
with thcir earlier AA

repeat basis as per AA No.0510381645 dated

19

cision: The committee decided to rati$r the
0510381645 dated 12.03.2014 as under:-

Import hem No.l to ll,13,14 and
12.03.2014

Import item No.12, l5 and l6: Net + 2%o; and
Import item No.l 8 & l9:- As per packing policy.

. may take further necessary action accordingly.

ALC2/2016
25.10.2016

S.No.430

Case No.A/R‐ 89 M/s. Larsen &
Toubro Limited,
Mumbai

HQF.No.01/80/050/01664/AM09/DES.l Lico No.&date

Meeung No.15ノ 17 RA.F.No.03/95/040/00828/AM09 0310501993

dt.09.01.2009
Date:25。 10。2016 For correction of expOrt weight Of

norms

Decision: The committee decided to accept the request of the firm dated
correction in export product weight (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

08.01.2016 regarding

******
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 7113/80 (M/s Aeroto Boldrocchi India Pvt.
Limited) (Advance Authorization No. 0410156f 76 dated 12.03.2014)

Advance Authorisation may be ratified as under:

1. Net export weight of 12781Kgs. may be specified with the quantity of export item.
2. Quantities of import items at Sl. No. I to 12 may be allowed on net to net basis with

accountability clause.
3. Word "Relevant" may be prefixed with the description of import items at Sl. No. 13 to

17.
4. Quantities of import items at Sl. No. 13 to 17 may be allowed as 425 Kgs., 609 Kgs.,

7905 Kgs..2660 Kgs. & 810 Kgs. respectively as 1.05 Kgs./Kg. content in the export
item.

Norms committee may take a view

´

雨 し 1`

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1219112016-TSW/3 dated 15/11/2016

2g
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 7213/80 (M/s Aeroto Boldrocchi India Pvt.
Limited) (Advance Authorization No. 0410156209 dated 13.03.2014)

Advance Authorisation may be ratified as under:

l. Net export weight of export items at Sl. No. 1 &2put together may be specified as
125054 Kgs..

Quantities of import items at Sl. No. 1,2 & 14 to 20 may be allowed on net to net basis
with accountability clause.
Word "Relevant" may be prefixed with the description of import items at Sl. No. 3 to 13
& 21.
Quantities of import items at Sl. No. 3 to 8 may be allowed as 0.691 }y'tT, 2.121MT,
2.121}dT,4l.0l3 MT, 0.390 MT & 3.585 MT respectively as 1.05 Kgs./Kg. content in
the export items.

Quantities of import items at Sl. No. 9 to 13 & 2l may be allowed as 1.071 MT,
0.312 MT,0.626MT,2.268 MT, 0.378 MT & 5.733 MT respectively as 1.05 Kgs./Kg.
content in the export items.

Norms committee may take a view

2.

３

　

　

４

5.

Norms Committee I
DIPP No.12/91/2016-TSW/4  dated 15/11/2016

/~憮 ｀い 6

(S.Ko Jain)
Development Ofrlcer

″η
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tLt'4",,'zfrr'
Govt. Of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division
30(t 14yls-ME

Subject: AA no 0410160639 dated 05.06.15 for M/s Interpump Hydraulics India
P\4 Ltd.

The norms may be recommended as follows:-

Total per unit weight (inclusive of indigenous inputs) for Sno I and 2 of items of export
may be mentioned as 56.92 kg and 62.92 kg respectively.
ST 

f .of items of import may be allowed for 52284 kg inclusive of 32.5yo wastage after
affecting l/3'o recovery for wastage.
Sno 2 of items of import may be allowed for 10953 kg inclusive of 32%o wastage after
affecting l/3'd recovery for wastage.

This issue with the approval of Director (ME)

多
(K S SOdhi)
Asst Dir(ME)

Shri H.Das,FTDO,DGFT Udhvog Bhawan
O/othe DC(MSME)UO note n0 30(H4)/15-ME dt07.H.16
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Development Officer

Norms CoIIImittee I

DIPP No.12/91/2016-TSW/26  dated   15/11/2016

端

、も

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 1116/80 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No. 0710108727 dated 15.09.2015)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4 & 1l of Standard Deficiency Format.
2. Sale price of Tungsten, Molybdenum and Tantalum scrap generated during the

manufacturing process supported by documentary evidence like copies of sale invoices.

Norms committee mav take a view
´  
・レ″ "

/~  tダ
1ヽ 11し・ |も

(S.Ko Jain)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 6/16/80 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No. 0710109348 dated 03.02.2016)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3,4, 5 & 11 of Standard Deficiency Format.
2. Sale price of Tungsten and Tantalum scrap generated during the manufacturing process

supported by documentary evidence like copies of sale invoices.

Norms committee may take a view

こ語 い`6(S・

Development Officer

Norms Committee I
DIPP No.12/91/2016‐ TSW/33  dated  15/11/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 5/13/80 (M/s Rothe Erde India Pvt. Ltd) (Advance
Authorization No. 3 1 I 0066088 dated 23.03.2016)

Advance Authorisation may be ratified as under:
1. Net export weight of 161 .424 MT may be specified with the quantity of export

item.
2. Quantity of import item at Sl.No.1 may be allowed as 57 Nos. on net to net basis.

However, duty free weight of this item may be allowed as 103.68 MT as

1.338 Kgs./Kg. content in export item after taking 20 Yo recovery.
3. Quantity of import item at Sl.No.2 may be allowed as 57 Nos. on net to net basis.

However, duty free weight of this item may be allowed as 111.64 MT as

1.573 Kgs./Kg. content in export item after taking 20 oh recovery.
4. Quantities of import items at Sl. No. 3 to 12 may be allowed on net to net basis

with accountability clause.
5. Quantity of import item at Sl. No. 13 may be allowed on net to net basis as

claimed by the firm.

Norms committee may take a view

Norms Committee I
DIPP No.12/91/2016… TSW/41  datcd 15/11/2016

多
~″瓦万Lr6

(S.K.Jain)
Development Officer

ら ■



Department of Heavy lndustry

For NC-l Meeting dated 08/L1/20LG

ID No AA No Name S!ON C-1647/1742/GN-4/Repeat

43 510398324 Dee Dev ltem lto 3′ 10-1.02 Kg/kg cOntentin EP

ltem 4 to9-netto net′ GN4
62 510399364 Dee Dev ltem lto 3-1.02 Kg/kg contentin EP

NC may take a view

lndustrial Adviser
DyDGF丁‐DES― |

3句
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 3/16/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310805040 dated 31.05.2016)

Advance Authorization may be ratified as under:
l. Net Empty weight of each export item at Sl. No. 1 to 8 may be specified as

49.558 MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1 to 4.
3. Quantity of import item at Sl. No. I may be allowed as applied for i.e.

42248 Kgs. as 1.03 Kgs./kg. content in export items.
4. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

23968 Kgs. as 1.03 Kgs./kg. content in export items.
5. Quantity of import item at Sl. No. 3 may be allowed as 72295 Kgs. as

1.05 Kgs./kg. content in export items .

6. Words " Size: 25.4 mm OD x 2.11 Thk(min)" may be suffixed with the
description of import item at Sl. No. 4.

7. Quantity of import item at Sl. No. 4 may be allowed as 118026 Kgs. (85617
Mtrs.) inclusive of 2%o wastage.

8. Quantity of import item at Sl. No. 5 may be allowed as 40 Nos. on net to net
basis. Duty free weight of this item may be allowed as 85218 Kgs. as
1.121 Kgs./kg. content in export items after taking 20 o/o rccovery from scrap.

9. Quantity of import item at Sl. No. 6 may be allowed as 32 Nos. on net to net
basis. Duty free weight of this item may be allowed as 61195 Kgs. as
1.387 Kgs./kg. content in export items after taking 20 Yo recovery from scrap

10. Quantities of import items at Sl. No. 7,8 &, 9 (welding consumables) may be
allowed as 1544 Kgs each.

ll.Quantities of import items at Sl. No. l0 & 1l (welding consumables) may be
allowed as applied for i.e. 4648 Kgs. each.

12. Quantity of import item at Sl. No. 12 may be allowed as 6395 Kgs. (456 Nos.)
on net to net basis.

Norms committee may take a view / - k, -,6
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. l2l9ll20l6-Tsw53 dated l5lttl20t6
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 4/16/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310805057 dated 31.05.2016)

Advance Authorization may be ratified as under:
1. Net Empty weight of each export item at Sl. No. I to 8 may be specified as

49.092 MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1 to 5.

3. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.
24832 Kgs. as 1.03 Kgs./kg. content in export items.

4. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.
16896 Kgs. as 1.03 Kgs.lkg. content in export items.

5. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e.
70544 Kgs. as 1.048 Kgs./kg. content in export items .

6. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 7400 Kgs.
as 1.03 Kgs.lkg. content in export items.

7. Words " Size: 25.4 mm OD x 2.11 Thk(min)" may be suffixed with the
description of import item at Sl. No. 5.

8. Quantity of import item at Sl. No. 5 may be allowed as 115819 Kgs. (85617
Mtrs.) inclusive of 2%o wastage.

9. Quantity of import item at Sl. No. 6 may be allowed as 40 Nos. on net to net
basis. Duty free weight of this item may be allowed as 84068 Kgs. as

1.1 16 Kgs./kg. content in export items after taking 20 oh recovery from scrap.
l0.Quantity of import item at Sl. No.7 may be allowed as32 Nos. onnetto net

basis. Duty free weight of this item may be allowed as 62630 Kgs. as
1.402 Kgs.lkg. content in export items after taking 20 %o recovery from scrap

I l. Quantities of import items at Sl. No. 8,9 & 10 (welding consumables) may be
allowed as 1360 Kgs each.

12. Quantities of import items at Sl. No. 11& 12 (welding consumables) may be
allowed as applied for i.e. 4720Kgs. each.

13. Quantity of import item at Sl. No. 13 may be allowed as 6752 Kgs. (456 Nos.)
on net to net basis.

Norms committee may take a view 4 - ml z- | 6(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1219112016-TSW/54 dated 1511112016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 8/16/80 (M/s Akshar Precision Tubes Pvt.
Limited) (Advance Authorization No. 3410042233 dated 01.06.2016)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4, 5 & I I of Standard Deficiency Format.
2. Detailed calculations for the quantity of import item at Sl. No. 3 supported by length and

number of tubes in the export product.

Norms committee may take a view ./ . --- 1-,-

(S. K.Jain) o

Development Officer

Norms Committee I
DIPP No. 1219112016-TSW56 dated l5lll12016
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 05210041915 dated 02.06.16 of IWs Shree Gayatri Healds Mfg
Co.

The following needs to be clarified before norns can be fixed:-o Detailed calculation as to how the quantity of raw material proposed for
import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each
stage of manufacturing with complete justification and supported by
documentary evidence/drawing

. Weight of per unit export product.
o Weight of per unit import product.

This issues with approval of Director (ME).

●サ
AD(ME)

Sh H.Das,FTDO.DGFT.Udhvog Bhawan,New Delhi
UO NoTL-13024/162/2016‐MMM&A― DCMSME dated 17.11.16
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Gov of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject:AA 0710110157 dated 26.07.16 in respect of M/s Zenithprecision pvt Ltd

The following information is required from the unit:-

o Detailed technical drawing with dimension of each export product, catalogue, if any
may also be furnished.

. Per unit weight and number of each export product.
r Blank size of import product.
o Detailed calculation. as to how the quantity of raw material proposed for import has

been arrived at, including the net weight of components to be manufactured out of
these imported materials, wastages claimed at each stage of manufacturing with
complete justifi cation and supported by documentary evidence/drawing.

This issue with the approval of Director(ME).

Shri Haradhan Das.FTDO.DGFT UdvOg Bhawan Ncw Delhi
UO notc no TL‐ 13024/163/2016-MMM&A―DCMSME dated 17.11.16
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0811112016 - Case No. 12116/80 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No. 0710110364 dated 02.09.2016)

Advance Authorisation may be ratified as under:

Quantity of import items at Sl. No. 1 may be allowed as 505 Kgs. as 1.01 Kgs./Kg.
content in the export item.

Quantity of import items at Sl. No. 2 may be allowed as applied for.

Norms committee may take a view

１
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(イ孟戸"(
Development Officer

Norms CoIIlmittee I

DIPP No.12/91/2016-TSW/69  dated 15/11/2016

乙θ

肝

し`



^

GOVT OFI「嘔)IA

V【INISTRY OF COⅣIⅣIEItCE&INDIISTRIES

OFFICE OF THE ADDITIONAL l)IRECTOR GENERAL OF FOREIGN TRADE
【⊆LA〕,A WING,I.P BHAWAN,I.P,ESTATE, NEW DEI」 HI-110002

FILE NO.05/24/40/000292/AM-17/ZAIコ C―I1/CLA

To

The Dircctoratc Gcncral of Forcign Trade  「
Udyo3 Bha"an,              「
Ncw Dclhi― 110001            7

(Attention: Sh. Narender Kumar,

Product: -Engineering, NC-I

`.F:′
.

f`i■ .

11`」 ′l  i
‐`‐‐■〔1し       11′
FTDO)｀  _:   

‐

ギTl l 9η
'

Subject :Ratification of norms in respect of Advance Authorisation No.05 10399762 dl.

19.09.2016 isued under Para 4.7 HBP (Vol.l) to - M/s. Siria Itnpex P. l.td.,

New l)elhi. Meeting No.13180 date27.09.2016.

Sir,

Pltiase refer to your File No.0l/80/0501003451AMl7/DES-I dated 14.10.2016 on thc

above mentioned subjecl. [n this connection, it is informed that the above mentioned advancc

authorisation has bcen issued.on repeat basis in terms of Para 4.12 (vi) of HBP 2015-2020

against adhoc norms ratified vide Meeting No.23l80-ALC 212015 dt.l6.02.2016. 'fhcreforc.

copy of appiication was nol seni ro your oifice.

Yours faithfully.

(C ACHARYA)

FOREIGN TRADE DEVELOPMENT OF「 ICER

FOR ADDITIONAL DШ CTOR GENERAL OF FOuIGN TItADE
Email:c.bhattacharyaの 1liC.in

Telephone No.011-23379111 lol13(Extn。 114)
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Departョment of lndustrial Policy`&Promotion

(TSW)

NC IⅦeeting dated 08/11/2016‐ Case Noo A/R‐ 37(M/s Larsen&Toubro Limited)
(Advance Authorization No。 0310756062 dated 29。 10.2013)

Norms may be modified as under:
l. Net Fabricated weights of 1070 MT & 813.48 MT may be specified with the

quantities of export products at Sl. No. I &,2 respectively.
2. Quantity of import item at Sl. No. 1 may be allowed as 556527 Kgs. as

1.03/Kgs./Kg. content in the export products
3. Quantity of import item at Sl. No. 2 may be allowed as 241582 Kgs. as

1.08/Kgs./Kg. content in the export products after taking 1/3'd recovery from
scrap.

4. Quantity of import item at Sl. No. 4 may be allowed as 24 Nos. (418.11 1 MT)
on net to net basis with accountability clause.

5. Quantities of import items at Sl. No. 9, 10, 11 & 12 (welding Consumables) may
be allowed as 48952 Kgs., 25000 Kgs, 1405 10 Kgs.& 189467 Kgs. respectively.

6. Import item at Sl. No. 17 may be deleted as requested by the firm
7. Import item at Sl. No. 19 may be allowed on net to net basis with accountability

clause.

NollllS COmlnittee may take a view

Norms Committee I
DIPP No.12/91/2016-TSW/37-A/R  dttcd 15/11/2016

′ ンな市卜.σ
(So K.Jain)

Development Offlcer
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The tYPograPhical errors

cases in the above mentioned

under:-

have been corrected in the

Minutes dated 25.10.2016

minutes related to the following two

and corrected minutes are given as

Import item No.l to ll,13,14 and
12.03.2014

17:- On repeat basis as per AA No'0510381645 dated

I lmport item No.12, 15 and 16: Net + 2o/o; and

, f*po,t item No.18 & 19:- As per packing policy'
|  ~‐ ^r~‐

ヤ ~~― ―― ―           ^  ^    ― ―

IRAmaytakefurthernecess,7 acti°
n accordingly. J

S.No.430

Decision: The committee decided to accept the request of the firm dated 08.01.2016 regarding

correction in export product weight (copy to be sent to the firm and RA).

RA may take further necessary action accordingly'

******

case No. A/R-89 M/s. Larsen &

Toubro Limited,

Mumbai

HQF.No.01/807050/01664/AM09/DES.l Lic.No.&date

…

3/95/040/00828/Ah/109 0310501993

dt.09.01.2009
Meeting No.15/17

Date:25。 10.2016
of export weight of

norms

43

iCase No.:66/8/80‐ ALC2/2015 IPaty Name:POLY
IMEDICURE LTD

IMcet No/Date:15/80-

IALC2/2016
125.10.2016

IHQ File

l:01/80/050/00172/AM16/ 1鷺ち刷:υ00132晨Mlα
ILic.No/Dtte:0510394668
123.06.2015

The committee decided to ratiff the norms

',, lNo.os 10381645 dated 12.03.2014 as under:-

in line with their earlier AAI
|


